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THE MINISTER" OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHAR1A): (a) and (c). There 
may be changes in membership of the 
Planning Commission. No major change 
in the functions of the Planning Commission 
is oontemplated.

(b) Yes, Sir.

12 hrs.

CALLING ATTENTION TO MATTER 
OF URGfcNT PUBLIC IMPORTANCE

REPORTED LNEARTHING Of A 
LONG DftTANCL CALL 

RACKET I Is DELHI
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PROF. S. L. SAKSENA (Maharajganj) : 
1 haw carefully read the statement given 
by the hon. Minister. I am thankful that 
be laid a trap to catch some people. But 
the reply he has given seems to convey the 
impression that he is not aware of the 
extent to which this racket prevails; he says 
in bis statement : ‘no conclusive evidence 
was forthcoming to establish such mischief*. 
It is entirely incorrect to say so,
Hundreds of complaints come to the 
department that calls which they never 
made are being entered in their bills and 
no action has been taken against the person 
concerned. 1 can give the instance of a 
call of my own brother. Dr. Hori Lai
Saksena, Tel. No. 42753. He was given a 
bill which included a sum of Rs. 22,50 
for making a call to Dehra Dun. When he 
complained that he did not make any
call to Dehra Dun the officer wrote 
to him that he regretted that there 
was a wrong call entered in his bill and 
that he was giving him a revised bill. When 
the officer said that a wrong call was
entered, did you find out who was the person 
who made the wrong entry ? And was he 
given an exaiaplary punishment ? Did you 
also trace the person who had actually made 
the call to Debra Dun and had got it entered 
in my brothers bill 7 Was he punished ? 
Was his telephone disconnected 7 This is 
the 1 aSt you could have done to stop the 
racket

I have another instance which I wish 
to bring to the notice of the House. My 
brother received a telephone bill in which 
« cum of Rs. 100 was charged for entries 
In the Telephone Directory for 1970, My

brother asked for details for the entries, 
but though two months have passed, no 
details have been sent. Instead of that, a 
wire was sent to him saying that the Bill 
"is herewith returned to avoid disconnection 
of the phone, and refund, if any, intimated 
by the D. O. will be adjusted in the 
next bill.”

What is worse still, complaints are not 
kept on the fite. They are returned and 
only the action taken is intimated.

Such instances are happening not only 
in Delhi but all over India. For instance 
the Telephone Department in Gorakhpur, 
sent me a bill several years ago in which 
they charged Rs. 200 for Trunk calls which 1 
had not made. 1 complaincd and they 
were corrected, but 1 do not know if any
thing has happened to the persons concerncd.
1 am sorry that some black sheep in the 
department should bring the name of the 
staff into disrepute. Although 1 am a trade 
unionist, 1 have no sympathies for such 
black sheep, and they must be dealt with 
in a harsh manner. 1 also want that such 
subscribers whose calls are thus entered in 
others* bills should have their phones 
disconnected.

Lakhs of rupees are thus being mis
appropriated. 1 hope the hon. Minister 
who, 1 know, is a very efficient person, 
will see to this and clean the whole depart
ment. He must stop all these wrong things 
happening in the department. I hope the 
hon. Minister will do it.

SHRI H. N. BAHUGUNA : Sir, I
am beholden to the hon. Member for giving 
me information about these things and about 
his telephone. But I am sorry to say that 
it would be much better if he sends a letter 
in writing, pointing out all these things to 
me.—and I shall also be greatful to him,— 
so that I may really go into them in fuller 
details. Presently, I do not have all the
facts regarding that case with me, because
they do not arise out of this parti-
cular question. Therefore, I am sorry 1 
have to disappoint him by saying that
presently 1 have nothing to comment upon.

MR. SPEAKER : He has just quoted 
an instance ; not an individual case but 
tome instances. So, you might reply,
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SHRI H. N. BAHUGUNA * So far as 

this is concerned, my hon. friend will agree 
with me that this is because of the 
instructions given that this particular type 
of case has been apprehended. It is I think 
about a month now since I have been 
in this Ministry. Two instances were 
brought to my notice ; one in Jammu and 
Kashmir, and the other in Delhi. We 
had issued definite instructions as to how 
to seal this leakage and how to give a more 
efficient and honest service to our customers. 
So, a number of steps have been taken 
and more are intended to be taken. As 
it is, these linesmen, when they go on duty, 
they have a pass with them. We propose 
to give them now a new style work pass 
for that day, for such and such area and 
for such and such duty, so that he can 
be apprehended, and you can find out if 
he was really on duty or was really com
mitting pilferage.

Similarly, so far as the bills are 
concerned, which are not normally correct 
bills, because, somebody, if I may say so, 
pilfered the calls from a particular number, 
we always go into the details and if we 
are satisfied that the past bills relate to 
arrears, it will be indicative which cannot 
be otherwise explained, and we do give 
some rebate. That might have been the 
case of giving a rebate and action taken.

So far as the question of the person 
making the entry is concerned, now it is an 
automatic entry. The meter notes auto
matically, and notes down the reading. 
Nobody need read it manually. Therefore, 
I cannot honestly punish the meter. Some
body may make the meter run, may be sur
reptitiously, and it is this particular thing 
which is not always known to us. Now 
that we have come to grips with it, and 
now that we have arrested these two poople, 
I am more than sure that the cooperation 
of this House will give us fuller strength 
to meet with the situation.
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12.16 hre.

RE: RELIEF MATERIAL FOR 
BANGLA DESH REFUGEES

SHRI IN DR A JIT GUPTA (Alipore) : 
Sir, with your permission, 1 would 
like to draw the attention of the 
house and the Government t6 a very 
serious bit of news which has appeared 
in yesterday’s Calcutta papers to the 
effect that a very large quantity—several 
hundred tonnes -  of relief material which 
had been received from various foreign 
countries and agencies for the relief of Bang la 
Desh refugees, is lying uncleared at the Dum 
Dum airport. A photograph also has been 
published, and the report says that from 
Denmark, Canady the United Nations, and


